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 (2)  Amendments  to  the  Articles  of
 Association  of  the  Bokaro
 Stee]  Limited.  [Placed  in  Lib-
 rary.  See  No.  LT-4809/65).

 Report  oF  Tur  Stuny  Tran  ow  Direc-
 ToR‘TE  GE. rian  oF  ‘TRCHNICAL
 Development  (Part  I),

 The  ‘Minister,  of  Supwy  and  Teebni-
 ca]  Development  in  the  Ministry  of
 Industry  and  Supp!y  (Shri  Raghora-
 maish):  I  beg  to  lay  on  the  Table
 a  cupy  of  Report  of  the  Study  Team
 on  Directorate  Gencral  of  Technical
 Development  (Part  I).  [Placed  in
 Library.  See  No.  LT-4810/65].

 NOTIFICATION  UNDE  FEssrentrat.
 MODITIES  Act,  1955

 Com-

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  s.  ve  Rama-
 swamy):  I  beg  to  lay  on  the  Table--

 (1)  a  copy  each  of  the  following
 Notifiertions  under  sub-section
 (6)  of  secton  3  of  the  Essen-
 tial  Commodities  Act,  1955:—

 (i)  The  Art  Silk  Textiles  (Pro-
 duction  and  Distribution)
 Control  (Amendment)
 Order,  1965,  published  in
 Notification  No.  50.  1347
 dated  the  Ist  May,  1965.
 The  Art  Silk  Textiles  (Pro-
 duction  and  Distribution)
 Control  (Second  Amend-
 ment)  Order  1965,  publish-
 ed  in  Notification  No,  5.0.
 1909  dated  the  19th  June,
 1965.

 [Ploced  in  Library.  See  No.  LT-
 4811/65).

 12)  a  copy  each  of  the  following
 papers: —

 (i)  Notification  No,  §.0.  2681
 dated  the  28th  August,  1965,
 making  certain  further
 amendments  to  the  Rubber
 Board  (Provident  Fund)
 Rule;  1965,  under  sub-
 section  (3)  of  section  25  of

 2347( Ai)  LSD—5.
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 the  Rubber  Act,  1947.
 [Placed  in  Library.  See  No.
 LT-4812/65).

 (ii)  Audit  Report  on  the
 Accounts  of  the  Tea  Board
 for  the  year  1963-64.
 [Placed  in  Library.  See
 No.  LT-4813/65).

 Gos,  Daman  ann  Diu  Cement  ConTROL
 ORDER

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  I  be  tu  lay  on
 the  Table  a  copy  of  the  Goa,  Daman
 and  Diu  Cement  Contral  order,  1985,
 fublished  in  Government  of  Goa,
 Daman  and  Diu  Gazette  dated  the
 22ng  May,  1965,  under  sub-section  (6)
 of  section  3  of  the  Es  ential  Cemmo-
 ditics  Act.  1955,  [Placed  in  Library.
 See  No.  LT-4814/65].

 11.02  hrs.

 BUSINESS  OF  THE  HOUSE
 The  Minkster  of  Communications  and

 Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  With  your  permis
 sion,  Sir,  1  rise  to  announce  that  Gov-
 ernment  Business  in  this  House  for  the
 week  commencing  13th  September,
 1965,  will  consis,  of:—

 (1)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order  Paper_

 (2)  Consideration  and  passing  of
 the  Press  and  Registration  of
 Books  (Amendment)  Bill,
 1984,  as  passed  by  Rajya
 Sabha.

 (3)  Consideration of  a  motion  for
 re‘erence  of  the  Jawalrarlal
 Nehru  University  Bill,  1964  to
 a  Joint  Committee,

 (4)
 Consideration

 and  passing

 ‘The  Lif,  Insurance  Corporation
 (Amendment)  Bill,  1965,
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 The  Coal  Mines  Provident  Fund
 and  Bonus  Schemes
 (Amendment)  Bill,  1965,

 The  Cardamom  Bill,  1965,
 The  Seamen's  Provident

 Bill,  1965.
 The  Employee's  Provident  Funds

 (Amendment)  Bill,  1964,
 as  passed  by  Rajya  Sabha,

 Fund

 (5)  Further  discussion  on  the
 statement  on  oi!  policy  by  the
 Minister  cf  Petroleum  and
 Chemicals  laid,  on  the  Table
 of  the  House  on  the  16th
 August,  1965  on  Wednesday,
 the  15th  September,  1965  at
 Spm,

 Mr,  Speaker:  Shri  Yashpal  Singh.
 Only  items  should  be  mentioned.
 There  ought  not  to  be  any  <peeches.

 आ  यशपाल  लिए  (कैराना)  :  अध्यक्ष
 महोदय,  बैकवर्ड  कला गेज  कमीशन  रिपोर्ट  के
 बारे  में  जो  मोशन  था  उस  को  लटके  हुए

 14  महीने  हो  गये  हैं  ।  मैं  जानना  चाहता  हूं  कि
 उस  के  मुकर  में  क्या  लिखा  हुआ  है।  वह
 कब  तक  दुबारा  निया  जायेगा  ।

 Shri  5.  M.  Banerjee  ‘Kanpur):
 According  to  the  announcement  of
 the  hon.  Minister  of  Parliamentary
 affairs  it  appears  that  we  stall  have  no
 discussion  on  foreign  affiirs  even
 next  week.  May  1  submit  that  this
 House  15  not  interested  to  know  what
 our  Government  is  doing  about  Kash-
 mir,  that  is,  the  military  side  of  it,
 but  we  are  getting  news  from  Peking
 Radin  and  other  sources  about  the
 Chinvse  threat  to  the  sovereignty  of
 our  country  and  the  recent  happen-
 ings  Ip  Indonesia  and  other  things.

 Mr.  Speaker’  I  requeste4  in  the  he-
 ginning  that  प  will  not  allow  Jong
 speeches,  What  hon.  Members  should
 अक  is  whether  thit  i,  going  to  be
 taken  un  or  that  it  1s  an  important
 matter  and  it  ought  to  be  included  in

 ‘the  18  of  business,

 Shri  5.  M.  Banerjee:  We  are  not
 asking  about  the  position,  but  you  will
 surely  agree  with  me  that  we  have  to
 discharge  our  duties  and  we  must  dis-
 cuss  the  political  aspect  of  the  whole
 thing.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  He  p-omised  last  time  to
 tell  us  today  about  the  extension  of
 the  session.  He  has  not  indicated
 that.

 Shri  Hari  Vishnu  Kamath  (Iloshan-
 eabid):  I  have  a  fourfold  request  to
 make.

 Mr.  Speaker:  Fourfold?
 Shri  Hari  Vishnu  Kamath:  That  is, four  points  to  make.  The  first  is

 about  the  four  ministries,  discussion  of
 which  was  held  over  last  session  and
 about  which  vou  had  promised  that
 time  would  be  alloted.

 Mr.  Speaker:
 me.

 That  he  should  ask

 Shri  Hari  Vishnu  Kamath:
 raised  here  twice.  cn

 Mr,  Speaker:  I  know  that
 Shri  Hari  Vishnu  Kamath:  You  said

 that  vou  would  consider  the  matter
 with  the  Minister  of  Parliamentary
 Affairs  and  fix  time  for  it.

 It  was

 Mr.  Speaker:  Therefore  I  will  tell
 him  what  happened  to  that.

 Shri  Hari  Vishnu  Kamath:  The
 second  is:  1  bel'eve  the  First  Report  of
 the  Central  Vigi'ance  Commission  must
 be  taken  up  in  this  session  and  time
 should  be  found  for  that.  The  third
 point  ig  that  I  found  from  the  list  af
 old  Bills  pending  that  one  very
 petant  Bill,  the  Judges  (Inquiry)
 Bill)  1964.  which  was  introduceg  in
 Februarv,  1964,  if  the  date-stamp  om
 thie  conv  i  correct—a  niece  of  शान
 शश  'egislation  under  article  124  19
 pending.  Tt  must  be  taken  up;  it  के
 1)  years  old  पा.
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 Lastly,  you  were  pleased  to  tel]  the
 House  sometime  ago,  when  I  raised
 the  point,  that  you  would  ex  mine
 the  question  of  the  President's  ru'e-
 making  power  when  it  comes  ta  con-
 flict  with  the  Rules  of  Proredure  of
 the  Hiuse  !  wonder  whethe:  thut
 has  been  cone  and,  if  that  has  been
 done,  whether  you  wou'g  tell  the
 House  about  it  at  your  convenience.
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 Mr.  Speaker:  I  am  sorry  I  have
 not  done  it.  I  completely  forgot  ate
 1  wil)  do  it  now.

 Shri  Hari  Vishnu  Kamath:  You  may
 Plesse  make  a  note  of  it.  Only  two
 weeks  remain  for  this  session  to  end.

 Mr.  Speaker:  I  wi!)  certais'y  do  ॥

 आओ  डूम  बलन्द  काय  (दिवस
 मैं  इतना  जानना  चाहता  ह  कि  क्या  इस  सेशन
 की  अवधि  बनने  वाली  है  ।

 अध्यक्ष  महो  स  :  यह  तो  बतला  दिया
 गया।  नब  एक  समान  हो  राय  नो  उसको
 दोहराने की  जरूरत  नहीं  है  n

 Shri  Karni  ‘Sinchit  (Bikaner):  Sir,
 Most  of  us  feel  that  this  is  not  the
 time  for  hoving  any  debate  on  foreign
 affairs  or  to  have  any  discussion  on
 anv  of  the  problems  relating  to  Kash-
 mir...

 Shri  8.  M.  Banerjee:  Why?
 Mieht  persuade

 oninion  also
 Mr,  Speaker:  He

 him  outside.  But  his
 must  be  taken.

 Shri  Karni  Singhjl:  The  hon  Prime Minister  js  already  taking  the  Mem-
 bers  of  the  Opposition  into  confidence.
 I  feel,  at  the  present  moment,  that  is
 the  best  procedure.

 Shri  8.  भ.  Banerjee:  1  oppose  it.
 Wo  राम  मनोहर  लोहिया  (फर्रूखाबाद):

 झष्यक्ष  महोदय,  मैं  एक  ऐसी  बहस  के  सिये
 निवेदन  करना  चाहता  हं  कि  जो  कि  पाकिस्तान
 की  सेना  भोर  पाकिस्तान  की  जनता  पर  असर
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 करे  ससे  वरा  बगावत  हो  भ्रम तक  सिफ
 हिन्दुस्तान  की  तोपें  बोल  रही  हैं  लोक  सभा
 नहीं  बोली  है।  तहत  जहरी  हो  गया  है  कि
 लोक  सभा  भी  इस  हिन्दुस्तान  और  पाकिस्तान
 के  पूरे  मसले  पर  बोले,  और  यह  बहस  अत् दी  से
 जल्दी  हो  ताकि  दोनां  जगहों  की  जनता  को
 मालम  हो  कि  हम  हिन्दुस्तान  में  ऐसा  समाज
 बनाना  चाहते  हैं  जिस  में  हिन्द  भोर  मुसलमान
 न  सिर्फ  बराबर  होंगे  अटकी  हर  हिन्दू  कोशिश
 करेगा  कि  वह  झगर  पूरा  मुसलमान  नहीं  तो
 आधा  मुसलमान  बन  जाये  ओर  हर  सलमान
 कोशिश  करेगा  कि  अगर  वह  प्र  हिन्दू  नहीं
 तो  आधा  हिन्दू  जरूर  बन  जाये।  इस  प्रकार की
 बहस  हो  ।  (Interruption)  रह  सबे
 बीजों  माननीय  सदस्यों  की  समभ  में  नहीं
 आयेंगी  ।  शर्म  आनी  चाहिये  तुम  को  t  ae
 शन  करो  कि  एक  हफ्ता  हो  गया  और  तम
 लाहौर  नहीं  ने  पाये  हो  ।

 अध्यक्ष  महोदय  :  मानवीय  सदस्य  उधर
 की  तरफ  बोल  रहे  हैं

 wo  राम  मगहर  लहिया  :  जो  इतना
 चिल्लाते हैं  उन्हें  लभ  करनी  चाहिये  कि  एक
 हफ्ता  हो  गया  ओर  वह  लाहौर  नहीं  लै  पाये  a

 इस  में  कुछ  रहस्य  रै  ।  मैक  ता  हूं  कि  लाहौर
 पाकिस्तान  में  रह  नहीं  सकता  था  अगर
 लोक  सभा  बोली  होती  ।

 झिझक  महोदय  :  अब  अपनी  बात
 कहिये  ।

 डा०  राम  मनोहर  लोहिया  :  मैं  इतना
 दब  कर  रह  सकता  हूं  लेकिन  यह  लोग  जो  बोल
 रहे  हैं  उन  को  भी  तो  दबाइये

 अध्  क्ष  महू  दय  :  यह  बढे  अफसोस  की
 बात है,

 Te  शम  गोहर  लोहिया  :  झटका
 महोदय,  मैं  आप  से  हमेशा  इतना  डरता  हूँ।
 जरा  आप  भी  तो  मेरे  ऊपर  बपा  करें  ।

 अध्यक्ष  महोदय:  शाकिर  साहब,  बडे
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 बाठ  (मम पोर  लोडिंग:  आप  मुझे  से
 नजरिये मत  1  मैं  आप  से  निवेदन  करता  हं  कि
 आप  इस  लोक  सभा  में  एक  अह  करवायें
 जो  पाकिस्तान  और  हिन्दुस्तान,  मुसलमान
 और  हिन्दू  के  रिश्तों  को  ठीक  करे  और  दुनिया
 के  सामने,  टिन्दस्यान  की  जनता  के  सामने
 और  पाकिस्तान  की  जनना  नथा  सेना  के  सामने
 एक  सायक  रखे  |

 अध्यक्ष  महोदय  :  दम  वात  का  जाव  तो
 मुझे  पना  है.  पिसी  ओर  को  नहीं  ।  मैं  कोर्ड  बहस
 यहां  नहीं  भा  सकता  ।  कोई  बहस  नहीं  हो
 सकती  श्व  यक  कोर्ड  मेम्बर  उसके  लिये
 मोशन  ने  दे  t  मैं  मोशन  नहीं  दे  यकता  a  मैं  ने
 डाक्टर  साहब  से  यही  कहना  आदा  था  सेविन
 उन्होंन  कहा  कि  fata  रुत  -  मैं  तो  उन  से
 सिंह  इतना  कह  रुए  या  कि  सर  आपना  “पाइंट
 रखें  कि  यस  चाहते  हैं।  मैं  न  उन  गे  इतना
 ही  कहा  या  कि  वत  मेरी  तरफ  ध्यान  रखें  और
 भेरी  बात  गुन  लें  ।  में  डाक्टर  साहब  की
 इतनी  इज्जत  करता  हूं  लेकिन  डाक्टर  साहव  ने
 के  किवह मम  डरते  हैं।  मैं  शायद  उनसे
 ज्यादाडरता हं  -  मै  उं  तो  सिर्फ:  इतना ही
 कहा  था  कि  उन्होंने  जो  कुछ  कटा  है  उस  मैं
 बह  मेरी  सरक  धयान  रखें  ।  मैं  ने  और  कुछ
 तो  नहीं  कहा  था  1

 डा०  राम  मनोहर  लोहिया:  मेरी  बात  तो
 सूनता  चापे  था  1

 आओ  रामसेवक  यादव  [(बाराबंकी)  :

 अगर  आप  से  कोई  निवेदन  होता  है  तो  उसका
 अय  है  कि  सरकार  पहा  पर  कोई  बहस  लाये।

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr.  Speaker,  Sir,
 what  I  fee)  is—I  do  not  know  whether
 other  Members  feel  as  I  do—that  this
 is  a  reflection  on  our  fighting  forces
 to  say  that  it  is  a  matter  of  shame
 that  we  have  not  taken  Lahore.  It
 may  be  a  question  of  army  strategy.
 Who  are  they  to  talk  about  this?

 Shri  D.  C.  Sharma  (Gurdn<pur):  I
 wanted  to  say  something.  But  Mr.
 ¥rank  Anthony  hag  already  said  it.
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 Our  forces  are  giving  a  very  splendid
 account  of  themselves.

 Mr.  Speaker:  What  nas  already
 leen  said  need  not  be  repeated,

 Shri  D.  C,  Sharma:  The  interna-
 tional  situation  must  be  discussed
 because  we  should  be  able  to  sort  out
 our  friends  from  those  who  are  not
 our  friends.

 Shri  Kapur  Singh  (Luadhianad:  I
 recal!  that,  during  the  last  session,  a
 very  high  priority—as  a  matter  of
 fact,  the  first  priority—was  allotted
 fo  ccortnin,  motion  relating  to  the  pri-
 vileges  of  Legislatures  ang  their  res-
 tiaint  by  Judsciary.  Is  there  any
 likelinood  of  this  subject  being
 brought  up  for  discussion  in  the  near
 future?

 Shri  Bhagwat  Wha  Azad  (Bhagal-
 purl:  T  would  like  vou  to  request  the
 Government  to  give  us  a  chance  to
 discuss  our  relations  vis-a-1's  Great
 Britain  and  especially,  our  relationship
 in  the  Commonwealth.  The  way  in
 which  Great  Britain  is  behaving  in
 this  who'e  alain  i:  discusting.
 Therefore,  we  want  the  Government
 to  five  us  a  chance  to  discuss  these.

 Shri  Satya  Narayan  Sinha:  Re-
 garding  extension  of  the  session,  I
 would  like  to  say  that  there  is  no  in-
 tention  to  extend  the  session  anv  fur
 ther.  So,  as  schedu'ed,  the  House
 will  adiourn  sine  die  on  the  24th  of
 this  month.

 Shri  Nath  Pai  (Rajapur):  On  pre-
 sent  showing  only.

 Shri  Hari  Vishnu  Kamath:  As  at
 present  advised.

 Shri  Satya  Naravan  Sinha:  About
 the  report  of  the  Backward  Classes
 Commission,  the  Minister  is  not  here.
 1  have  sent  a  message  to  him.  I  would
 like  to  discuss  it  with  him  and  if  he
 agrees,  we  shal]  put  it  in  the  next
 week.

 About  the  Vigilance  Commission  Re-
 port,  I  am  not  10  ४  position  to  say
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 anything.  I  shall  consul,  the  Minis-
 ter  concerned.  He  has  sprung  a  अपान
 prise  on  me  just  now.  I  am  not  in  से
 Position  to  give  any  reply  immediate-
 ly.

 About  the  Judges  Inquiry  Bill,  I
 think  we  shall  place  it  in  the  135
 week  of  this  session.

 Regarding  Dr,  Lohia's  point,  I
 think  it  ras  already  been  answered
 by  the  House.

 डा०  राम  मनोहर  लोहिया  :  आप  खुद
 जवाब  खोजिये  i

 आओ  सत्य  averranfas : 2 at arg :  हम  तो  आप  के
 ही  हाथ  भें  है  ।

 डा०  राम  मनोहर  लहिया  :  हमारे  हा
 में  होने  तो  काहे  बुगती  होती  देश  सी  ।

 Shri  D.  C.  Sharma:  These
 should  be  expunged.
 ‘our  country.  '

 Mr.  Speaker:  Order,  order.
 Shri  Satya  Narayan  Sinha:  About

 the  international  situation,  the  opinion
 is  divided.  So  far  as  the  Govern-
 ment's  intention  till  now  is  concerned,
 We  do  not  want  to  discuss  this  in  this
 seasion.  -

 words
 It  is  a  slur  on

 Shri  a  M.  Banerjee: A  point  of order.  I,  it  open  to  the  Hon.  Minis-
 ter  or  to  the  Treasury  Benches  to
 deny  discussion  on  any  particular matter?  They  do  not  want  to  discuss
 foreign  affairs  at  all.  After  aj]  what
 are  We  doing  here?  It  ७  better to adjourn  the  House.  Let  us  go  there
 and  work.

 Mr,  Speaker:  He  need  not  make
 any  reflection  on  the  Parliament,  'This is  no  point  of  order.

 Shri  5.  M.  Banerjee:  During  the
 Chinese  Aggression  we  were  having
 this  debate  daily.

 Shri  Karni  Singhji:  We  are  fighting now.
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 Shri  5.  M.  Banerjee:  We  are  fight-

 ing;  we  know  it.
 Mr.  Speaker:  Order,  cirvder.

 Hon.  Member  continues  to  speak.
 The

 Shri  5.  त  Banerjee:  You  wil!  un-
 derstang  the  sentiments,

 Me  speaker:  T  have  ceveral  times
 told  him  that  there  ig  some  limit  to
 interruptions.

 Shri  Jaipal  Singh  (Koauchi  West):
 May  1  know,  Sir,  whether  the  request
 made  ky  ray  hon,  friend  from  Guar-
 daspur  that  certain  remark,  made,
 particularly  o  sentence  uttered  by  the
 Hon.  Minister  for  Parliamentary
 Affairs,  be  expunged.  has  been  accept-
 ed  or  not?

 Mr.  Speaker:  I  आ  not  believing  io
 anything.

 Shri  Frank  Anthony:  All  that  Dr.
 Lohia  said  should  be  expunged.

 11.15  brs.

 UNION  TERRITORIES  (DIRECT
 ELECTION  TO  THE  HOUSE  OF
 THE  PEOPLE)  BILL—contd,
 Mr.  Speaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motion  moveg  by  Shri  Hathi
 on  the  9th  September,  1965,  namely: —

 “That  the  Bill  to  provide  for
 direct  election  in  certain  Union
 territories  for  filling  the  seats
 allotted  to  them  in  the  House  of
 the  people  and  for  matters  con-
 nected  therewith,  be  taken  into
 consideration.”.

 Shri  Hathi  was  w  reply  ह  the
 debate.

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  ‘Hathi:
 I  am  grateful  to  al]  the  Members  of
 this  House  who  have  participated  in
 the  debate,  for  their  full  and  sincere
 support  to  the  Bill.  There  was  not
 one  voice  which  had  anything  to  say


